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CENTRAL ADMINIETRATIVE TRIBUNAL
JAIPUR BENCH : JAIPUR

Date of Order : 16.04.2004

. OA No.533/2002.

C. L. Meena £/vZhri J. L. Meena RY OJAST Meena,
aged about 4% vyears, resideat of A-73, Saraswati
Wagar, Opp. Sector &, Malviva MWHagar, Freasently

~-- yWorking as JiTe0.(3.M.Ws) Ofo Principal General

©: Manager Telezom District, Jaipur-10.

A
<

««+ Applicant.

v er s as

1. Union of Iadia, thrcugh :he Zecr ti
Government of India, Department of Telercom sanchar
Bhawan, New Delhi.

2. Chief General Manager, Telecom, Rajasthan Circle,
Jaipur-8. :

3. Principal Gs2neral Manager, Telecom, Jaipur
District,Jaipur-10.

4. B.L .Gupta, JTO /o GMTD, Ajmer 0O/ General
Manag2r, Telecom District, Ajmer. ’ :

.=+« PRespondents.

'Mr. F. W. Jatti couns2l for the applicant.
Mr. B. N. 3anda counsel for respoadent Ho.lto3.
None is present for respondant MNo.4. '

. OB Ho.l94/2002,

Fateh 3inga s/c Shvi Devi Ram aqed about 49 years,
by ecast Rajput R/o 2,7, Telz2com Calony, Sastri
Nagar, Jaipar-1¢, presenitly working as J.T.2., O/0
Frincipal General Manager, Telecom  Disirict,
Jaipuar-10.

... Applicant.

versus

1. Unioa of India through Eecretary to Govarnment

of India, Department of Telacom, Sanchar Phawan,
New Delhi.

2., Chief General Manager, Tlecom, RAjasthan

‘Ciccle, Jaipur-8.

3. The Frincipal General lanager, Telecom
District, Jaipur-10.

4. B. K. Sharma, J.T.7. &fo Priacipal, General
Manager, TElecom District, Jaipur-10.

«e. Pespondents.



CORAM

Hon'hle Mr. J. F. FKauszshik, Judicial Memizer.
Hon'ble Mr. M. K. Migra, Adminisiratiya Mamber.

: DR D E R (JRAL) :

The applicants named above, have filed their
individual Original Applications undesr 32ciion 19 of
the Administrative Trihunals Act, 1235, All -the
applicanis - have hHeen absorbed in B.E.N.L. and a
comamon  Jqueationaf  jurisdiction of the Tribunal is
invalved, thus they are being d2zidsd by this common

order.

2. We have heard the learned counsel for the
parties in the aforesaid casez and have earn=zstly

cansidered the rpleadings and records of caszes.

3. The applicants in all those ©As have been
ahsorbed in B.S.M.L. with effec:i from ©1.10,2000.

B.S.N.L. is a Government Company and no notification

under Secticon 14(2) of tthe A.T. Act 198% has so far.

heen issued s» as to vest this Tribunal with .the
jurisdiction tn entertain gr-ievances relating to the
service matters of B.Z.N.L. enwplayees. Our attention
was drawa te Para 20 and I of the judgement da:ed

24.3.2004 passad by Full . Bench of Tribunal _at. Jaiput

e

Bench -in case «f Shri B. N. Sharma vs. Union of Inciiﬁ,]l
- . , : . A
& Ora., 04 No.d01 72005, in which one of us (Mr. J.Bs~2

Kanshik,J.M.) was a party to judgement. It has been

subhmitted that cantrovery stands settled and do2s not

r2main res-intagra. Th2 coatents of aforesaid paras

are reproduc2d as uader :-

20. From the afar2said, it is <lear that even
if BSNL is a govarnment <company, necesarily
there has to be a notificaticn issaad wunder
anb-gsection (2) to Section 14 before this
Tribunal will have Jjurisdiction to deal with
thean matters. Thils is obvioans from the plain
reading 2f the provisisaof Seztion 14 of the
Act. Suab-gectizn (3) ko Secticn 14 wmakes it
clear that . this - Tribunal shall have
jurisdiction, powzers and ankthorityin relation
to . recraitment  and = matters . concerning



recruitmeat of all employees apwointed to any
cservice or post in connection with the affairs
of the local or othsr anthorities on and from
the date specified in the actification issued
under sub-section (2), which we have veprodaced
above. When neotification under Snb-section (2)
is issued, such lozal or other authorities
would ke amenable to the jurisdiction of this
Tribanal. Admittedly till date, no such
notification has ih2en issued and in the face of
the aforesaid, it must ke held that this
Tribunal  do2s not have jurisdiction DA
eatertain the applications pertaining to the
applicants who are alsorbed on the permanent
stra2njyth of the BSNL.
22, Resultaatly, we answer the =ontroverzy, as
already referra=2d to above, hvniding that in
cases in which the employe2s had be2en absorbad
permanently  with _ the _ . RBSNL, _ the _ Central
Administrative Tribunal has no jurisdic:iion to
“adjudicate npon the2ir service matters till a
notification .undsr suh-section (2) to Section
14 is issued."

4, The mere perusal of aforezaid finding of Full
Beach in B. ll. sharma's =zase supra, leads u
inescapable conclusion that the Tribunal dees not

have any Jjurisdiction in respect of the service

matter of applicants in these TAs. Thus the same

cannct be eatertained on merits.

we held that the Original

5. In the premises,
Applications . lo. 552/I2002 & 19472002  caanct  he

entertained by this Trimnal £or want of jurisdiction

...and. _the_.sames_.stand. dismissed. accordingly. It  is

scarcaly aeceszary to mentizn that this order shall
not precluje the applicants tn apprsach the
approsriate forum for redressal of their gqreivances,

as may be available to them. Ho costs.

6. In case any sp=cific written reguest is made on

“behalf Qf any applicant(s), the Pegistry shall veturn

fthe original «copy of paper Leok alongwith its

annexures to them in accordance with rules.

(e MIsra) (J.K . KAUSHIK)

MEM3ER (A) MEMBER (J)



